CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

- original application No. 2159/98
Maew Dalhi. this the sth day of  July, 1999

Hon’ble Mr. Justice V. Rajagopala Reddy, Vice-Chairman (1)
Hon’ble Mr. S.P. Biswas, Member (")

aestt. Sub-Inspector asha Ram No. 205870,
g/0 Shri Fakir Chand,
R/o B-5/355%, Yamuna Yihar,
Delhi.

: e LAapplicant
(By advocate: Shri Shankar Raju)

Varrsus

1. Wnion of India,
through its Secretary,
Ministry of Home Affairs,
Morth Block,
Mew Delhi.

Y

_ #. Joint Commissioner of Police,
b vigilance, Police Hesad Quarters,
T.P. Estate, M.$.0. Bullding.
Mew Delhi.
4. Dy. Commissioner of Police,
Hoa. (L),
Police Head Quartars,
I1.P. Estate, New Delhi.

S

A w W Respondants
{By Advocate: Shri amresh Mathur]

ORDER _(Qral)

Bv Hon’ble Shri $.P. Biswas. Member (A)

The applicant before us who is aggrisved because
his name has bean brought in the secrat/doubtful
integrity list w.e.f. 2.4.98. The applicant, as per
aubmissions of the learned couns=l for the gpplicant now

stands exonnarabed on 25.6.98.

. The short issues involwes for determination
in this case is what should ke the date from which ths

applicant’s  name shodld get remowved from ths  list  of
officers of doubtful integrity/secrst list. Both parties



(/

w

aarese that after the acqguittal the nams of the applicant
he  taken from  the date of inception, which iz

on of removing the applicant’s

[N

= o .98,.  Respondents’  act

name from the said list from 25.46.98 is, therefore, IR

Justified.

. Thae NA is allowed. Respondents shall  taks
immediate action to delets the applicant’s name from the
doubktful list from 2.4.98. 0a ig disposead of as above.

Mo ocosts.

/) -
(g.P, B Li‘)'WT croy} (W, RAJAGDPALM REDDY)

Member (&) Vice- Chairman (1)



